Indian Institute of Mass Communica-
tion

944. SHRI MANPHOOL SINCH
CHAUDHARY: Wi.l the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) the amount spent or provided as
assistance to the Indian Institute of
Mass Communication during the last
three years year-wise,

(b) the details of the work done by
the Institute during the preceding three
years;

(¢) whelher any evaluaticn has been
made of the work done by the Inst:tute
and if so, its details;

(d) the important projects nroposed
to be undertaken by the Institute in
the near future; and

(e) the steps proposed to make its
working effective?

THE MINISTER OF STATE
IN THE MINISTRY OF IN-
FORMATION AND BROADCASTING
AND SUPPLY AND REHABILITA-
TION (SHRIMATI RAM DULARI
SINHA): (a)

1977-78 Rs. 18.31,800.00
1978-79 Rs. 24,56,500. 00
1979-80 Rs, 38,68,000.00

(b) The principal objectives of the
Instituie as set out in its memorandum
are to organise training and reszarch;
to arrange seminars, lectures: to orga-
nise referesher courses and to zvaluate
the working of the media units of the
Ministry. The details of the work done
during the years 1977-78, 1978-79, 1979~
80, are as under:—

Training -
1. Post-Graduate Diploma Course

in Journalism for Develeping Coun-
tries—3 (one course each year).

2. Advance Diploma Course in
News Agency Journalism for Non-

Aligned countries—2 (one course

each year commencing from 1978-
79).

3. Refresher Courses each o] six
weeks duration—186.

4. Workshops Conducted—10.
5. Seminars held—10,

Research programmes undertaken—
11,

Evaluation studies completed/start-
ed—18.

Books released/under production dur-
ing 1979—80—9,

(c) No, Sir, However, a Review Lom-
mittee headed by Shri Dhararmn Bir
Sinha, had gone into its performance
and submitted Report in 1974. Subse-
quently, a Working Group was set up
to make concrete recommendations for
improving the quaiity and reach of the
Institute’s work, keeping in mind the
Report presented in 1974 by the Review
Committee. The Working Group pre-
sented a report in May, 1979 for the
future development of the Institute in
such a manner that it would better ful-
fil its role of peing the Premier Centre
of Communicaticn Teaching and Re-
search in the Country. The suggestions
of the Group for opening fullfledged
Diploma Course in Broadcast Journal-
ism and in Advertising and Public Re-
lations and courses in Rural Journausm
and Inter-personal Communication,
besides steppitg up its research and
publication programmes have peen ac-
cepted.

(d) The Institute proposes to start in
near future fullfledgeq Diploma Course
in Broadcast Journalism and in Adver-
tising and Public Relations and couises
in Rural Journalism and Inter-personal
Communication, besides stepping up its
research and publicatien programmcs.
In addition four Research Studies and
11 Evaluation Studies would be under-
taken during the current financial year.
Eight more publications are also likely
to be undertaken.

(e) Replies for (¢) and (d) give an
jdea of the measures which are pro-
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posed to be undertaken to make the
Institute more effective. Important
personalities from the press and other
media organisations, as well as from
the universities, have been included in
the Society and Executive Council of
the Institute in order to obtain the
best professional and academic advice
on running the Institute,

Strike by Allahabad High Court
Advecates

945. SHRI S. M. KRISHNA: Wili the
Minister of LAW, JUSTICE AND (OM-
PANY AFFAIRS be pleased to stale:;

(a) whether the Allahabad riigh
Court Advocates went on an indefinite
strike in early May last demanding
immediate transfer of the Chief Justice;

(b) if so, what were the rcasons for
creating some ugly scenes by the Dur
Association Members there:

(c) whether Government have looked
into the whole affair; and

(d) if so, the reaction thereto?

THE MINISTER OF LAW, JUSIICE
AND COMPANY AFFAIRS (SHRI1 P.
SHIV SHANKER): (a) to (d). Ac:ord-
ing 1o repcris and representations re-
ceived by the Government, Advocates
of the Allahabad High Court were on
strike from 7th to 19th May, 1980. A
demand for the transfer of the Chief
Justire of the Allahabad High Court
has l.een made. It has been represeal-
ed that a resolution in favour of tak-
ing direct action like boycott of courts,
relay fasts etc. demanding the t.ans.er
of the Chief Justice and mentioning
certain grievances of the Advocates
pertaining mainly to the question of
constitution of admission benches and
their rottion, notice before .iisting of
cases, and supply cof list of ready cases
to the Ascociation was to be put to a
secret ballst in a meeting of the Allaha-

JUNE 17, 1980

Written Answers 44

bad High Court Bar Association on
7-5-1980. It has further been represent-
ed that there was a scuffle among the
advocates during the meeting which
was disrupted. Government consider
the whole episode as unfertunate. Gov-
ernment attach great importance to the
fair and impartial administration of
iustice and Lo the maintenance of the
dignity of the Profession and the
Courts.

wrgon geqraa A afg

946. ®t TRIEAIT WIEAr : AT FA,
fear§ st ®rmenr G ag FAT¥ FY FOT
FH fx

(¥) ®r 7z w9 8 fr ™ ¥o ==l
¥ #mAd Tray v o3 gf ¥

(r7) &% =, &t 3T ST At &) AT
(1) AT F WigA & SNzT 7 3fg
Fad o o3 Araargy F§12 7

FAT watwg ¥ wsw  way (s faww
RgEreA ) (F) W (@) . F FT IAEA g
T wi, 1970 i qEar ¥ sHw w@e §E,
1980 & @ar & 1w ¥fgar fro oY famreAr
Fifaadrs srodr fro &ty =TAT § i«
#E, 1980 H IIET 15,7 fRe @ gmi
sify sd=Ag, 1979 ¥ go 13,7 e e
TzAa & 2.0 fAe & miys &

(7) &Ad FT IJqIRTIFTH & foao Iz
gz freafafgrs 2—

() F@ar @At &y faast #1oaests
FA ¥ BsgAT Argfagwar J]T

(i) faedires aziaf £ 3N Al
W17 |77 & @rw W@ FAT £ IAET
oA FTEH QI FEAT |

(1i1) I=gaT grafawar g graET @
et | ¥ 1% wirw dow w v
oAt FATAT |

(iv) afswr & Fvafor @A #r wafa
v frumu—fEde =7 7 feA
wrvreEd fde Tar W wifwT
Frr o & afawi gz

(v) 197 =exTvi &Y AgEaT § wraar
ot ¥ w1 YT sraeny 0y (enfa
¥ ogurT |





